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Ee) As per the p,:ovitjf'n-. of the 
statute govemin,a � o�rJtlq� of 
IPCI, only limi� cam�es ,incJ Co­
$pera�ve IP,C�tit!J inco�rated and 
registered in India are eligible for 
a•istance fro� U'Cl .. Keeplng !n " 1ew 
the natlonaf. i>p<>ri�, viable l)�Oje:ts 
m industri� w.�. are eli,lib�e for 
anancial assistance in terma of the 
provisions of the statute are · sanction­
ed a111Mance by the IFCI. 

(d) The IFCI briDU out 'QU\)i\ld� 
brochures . tG · faciltitate the awaren�s 
of U,CI'a promotional ac�vities 
amoncst the potentional cllep�, TJle 
siate/Zonal/Re,ton� Adviso� - Com­
mittees cohstftutJ(i 1>y the IPCI also 
act as the fora th.rough 'Which the 
developmental pro,rammes aad' t,l'O­

motlonal aclhities of the IFCI, lnclu­
dine those relatins to backward area&. 
new � .tec�cl��ne�. Ql'e 
publicised amonc members of t� In-
dustry. 

llldo-tTSA �· oa �lpffletllt 
and Maaacemeat Train.tar Project' 

4090. SHRI N. E. HORO: Will the 
Minister of FINANCE be plea$eti to 
state: 

(a) whether India and United States 
have recently signed a grant agree­
ment entitled "development and ma­
nagement training project"; and 

(,b) if so, the details regarding t,he 
purpose of the proJect and what will 
be the coet of the project?. 

THE •MINISTER OF FINANCE 
(SHRI PRANAB MUKHERJEE) : (a) 
and (b) Yes, Sir. A grant agreement 
for an amount of Rs. 2.3 crores ($2.4 
million) was signed with the United 
States Agency for International Dev­
elopment on 30-9-1982 for a project en_ 
titled ''Development & 'Mana1ement 
Training". The purpose of the project 
is to sf:rengthen the managerial aud 
technical capabilities of public and, 
where ap�i:,rlate, i,rlvate sector man­
pcwer Iii areas of mutual conceTn to 
the .... t�o ,ic:t.i. The total cost of the 
Pl'oject I.I RS. 7.8- crores of which the 

US contribution is expected to be Rs. 
5,9 crores approximately, which i& 
likely to be made available in incre­
ments. 

Tab over ol textile anUs of Swadeshl 
Cotton Mill8 Company Umlted 

4091. SHRI R, L. P. VERMA: Will the 
Minister of COMMERCE be pleased.,to 
state; 

(a) wbat is the preser)t i,ositio1;1 of 
hearin, irranted -io tbe 4!rstwbile 
mana-ment of Bwadesbi Cotton Mfll& 
Company Ltd., a« pier ol'4er dat� 
J-anuary lf, 1981 o: Uhe Supreme �� 
in the matter of take over �, � te� 
tile units of Swadesbi Cotton Mills Co. 
Lt!.t under Settlon- 11-AA at the L�� 
Aet; and . .  

(b) whether it is propoeed � D.Q­
tionalise the units � the COlJl\l•DY? 

THE MINISTER C1F STATE OF 
THE MIISTRY OF COMMERCE ( SHRI 
SHIVRAJ V. PATIL) : (a) A hearing 
was accorded to the erstwhile manage­
n)ent of Swadeshi Cotton Mills Co .. i:,tq. 
in pursuance of the Order dated l3th 
January 1981 of the Supreme Court of 
India in the matter to take over o!: s,x 
textile units of Swadeshi Cotton M�Js 
Co. Ltd. No decision has as yet been 
taken consequent on the hearin!l ... 

(b) Final decision in the mAtter is. 
yet to be taken. 

SuPpiy of! Substantial and Gunny Dal's 
to F.C.L, Etc. 

4092. SHRI BHEEKHABHAI : Will 
the Minister of COM1V1'ERCE be pleas-
ed to state : 

(a) whether it is a tw:t that jut,, in­
dustry is opposed to supply 'A' class 
gunny bags to Food ·Co�ratlon of 
India,. Central Warehousin1 Corpo.ra .. 
tion and oti.et, Foodpains aeencies . of 
the standard weight of 1 .21 kgs. but 
against it the ,udnay ba11 � 850 
grams ·t,, 950 grama wei&ht on are 
being supplied; 




